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Heard the Id. counsel for the applicant as 'well as the 

id. counsel For the respondents. In this OA the petitioner has prayed 

For a direction upon the-respondents to release  her all retiral hens—

Pits 2nd dues to her on the accidental death of her husband who died 

in harness while working under the respondents. In the r esply the 

repdndents have catePorically stated that all payments due to the 

pet itione.r have been released to her iich she had received • The id. 

counsel For the applicant admits the position. Under such circurnstance 

the application has become inPructuous and there is no scope to pass 

any order. The application is disposed of bein9 lnf'ructuous as her 

claims for have already been settled and paid by the respondents. No 

order as to costs. 
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